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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

(UNDER SECTION 18 READ WITH SECTION 14 AND 15 OF THE
NATIONAL GREEN TRIBUNAL ACT, 2010)
ORIGINAL APPLICATION NO. 101 OF 2025

IN THE MATTER OF:

Pradeep Dahiya ... Applicant

Versus

Department of Mines and Geology, Haryana & Ors. ... Respondents

ADDITIONAL AFFIDAVIT
I, Pradeep Dahiya S/o Dhara Singh, Aged About 46 Years, R/o House No.

75- Kheri Mana Jat (61), Sonipat, Haryana-131103 do hereby solemnly

affirm and declare as under presently at delhi:

1. That the present matter was listed before this Hon’ble Tribunal on
07.03.2025. During the course of hearing, the counsel for the
Applicant had made reference to a map showing the routes to be
used for transport of mined material. However, the printed copies of
the said map being unclear, this Hon’ble Court had given 2 weeks’
time to place on record the relevant material by way of
supplementary affidavit. Accordingly, the Applicant had furnished the

maps with regard to the usage of multiple roads by the Project

Proponent to the mining site.

2. That the Applicant seeks permission of this Hon’ble Tribunal to place
on record further documents that are necessary for the adjudication
of the present matter.

3. That the Applicant in his original application has stated that the PP is

in violation of EC condition No. 7 which states; “The PP shall provide

only one exit and one entry to the Mining Project area and the

mining shall be dispatched through E-billing.” It is submitted that as
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per the photographs taken by the Applicant on 02.04.2025, it can be
clearly seen that the PP is using 3 roads, weigh-bridge points which
shows the clear violation of EC condition. Additionally, it is also
relevant to state, that as per the clause 4.23 of the Letter of Intent
dated 21.08.2022,

“4.23 The total mineral excavated and stacked by the concession
holder within the area granted on mining contract shall not exceed
| three times of the average monthly production as per approved
mining plan and/or quantity approved under Environmental
Clearance, at any point of time.”

It is submitted, that as per the EC, the PP has been granted ancillary
areas only in Village Garhpur and Kalsora. However, the PP is also
storing/stacking excavated mineral at Village Chandraon and is
using the roads from each of the 3 villages forming part of the Mining
Unit. This is also evident from the photographs dated 02.04.2025.

A copy of the photographs along with Geo tags dated 02.04.2025
are annexed herewith as Annexure A-1 (colly).

. It is further relevant to submit, that after the signing of the mining
agreement and after receiving the relevant necessary
licenses/consents, the PP is required to provide weigh-bridge
points/routes duly accompanied with IP address and geolocations
which are uploaded on the portal provided by the Department of
Mining and Geology. The said information is thereafter, used for
issuing e-Ravana bills. Thus, it is humbly submitted, that the PP in
pursuance of the procedure established would have either
mentioned all 3 weigh-bridge points which itself is an admission of
violation of the EC condition or having not disclosed the same but

using the roads/ weigh-bridge points in excess of those permitted by

B Doy
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EC would also amount to violation. Therefore, it is submitted that
the Mining Department is well-aware of the violations of the EC in so
far as it has allowed the PP to maintain 3 weigh-bridges at 3 different
locations thus allowing E-ravana bills to be issued from each weigh-
bridge.

. That additionally the PP in another mining unit situated at Nangal
Sand Unit, District Karnal which is located at a mere distance of 10-
15 kms, a FIR No. 108 dated 30.03.2025 has been registered
against the PP and certain unknown persons for illegally mining in
borderland area of District Saharanpur, U.P. As per the FIR, on a
joint on-site inspection conducted on 29.03.2025 at the Yamuna
River in the area of Tatarpur and Nagal Rajput, Tehsil Nakud, it was
found that the PP had engaged in illegal mining of sand by
obstructing the river flow within the Yamuna River, beyond the
approved mining lease area. This illegal mining occurred in the Uttar
Pradesh state territory, specifically in the villages of Tatarpur and
Nagal Rajput in Tehsil Nakud. Furthermore, an assessment was
conducted using geo-coordinates to verify the boundary markers
that define the Uttar Pradesh and Haryana state limits as per the
"Dikshit Award." It was discovered that the leaseholder had
encroached beyond the designated mining lease area and the
boundary markers, thereby conducting illegal mining of sand from a
total area of 7,414 square meters within the Yamuna Rivers
watercourse. The depth of the excavation was found to be
approximately 2 meters, leading to the illegal extraction of 14,828
cubic meters of ordinary sand.

A copy of the FIR No. 108 dated 30.03.2025 registered under

Sections 303(2) OF BNS 2023 and under section 4, 21 of The Mines

B Doy
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and Minerals (Development and Regulation) Act, 1957 and under
section 2, 3 of The Prevention of Damage to Public Property Act,
1984 registered with Police Station Gangoh District Saharanpur is
annexed herewith as Annexure A-2.
That during the time of investigation into the illegal mining activity,
newspaper articles published in Dainik Bhaskar further depicted the
illegal mining activities undertaken by the PP. A copy of the
Newspaper articles dated 29.03.2025 and 02.04.2025 are annexed
herewith as Annexure A-3 (colly).
| state that the annexures annexed to the present application are
true copies of their originals.
G odiye
DEPONENT

VERIFICATION :

Verified at New Delhi on this the day of April, 2025 that the
contents of my above affidavit are true and correct as per my belief,

no part of it is false and nothing material has been concealed

therefrom.
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Ancillary area at Village Kalsora
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Weigh-bridge at Village Garhpur Tapu
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Ancillary area at Village Garhpur Tapu
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Check point at village Garhpur Tapu
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INTERNAL MINING ROAD AT VILLAGE CHADANDRA

ﬁ GPS Map Camera
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Entry to Mine through Village Chadraon

n GPS Map Camera

Karnal,Haryana,India

Yamunanagar Road, Indri, Karnal, Haryana
132054, India

Lat 29.872928, Long 77.143945

. 04/02/2025 06:58 PM GMT+05:30

Note : Captured by GPS Map Camera




/
eigh-bridge at Village Chandraon

& - - n GPS Map Camera

| r - - 3
- & ' W Karnal,Haryana,India
b STy Yamunanagar Road, Indri, Karnal, Haryana
o 132054, India
e ¢ Lat 29.873177, Long 77.143952
= W 04/02/2025 06:58 PM GMT+05:30
vagsly ¥ " Note : Captured by GPS Map Camera

























537 55

ANNEXURE A-2

TRUE RELEVANT EXTRACT TRANSLATION OF FIR NO. 108 DATED
30.03.2025 UNDER SECTION 303(2) OF BNS 2023 AND UNDER SECTION 4,
21 OF THE MINES AND MINERALS (DEVELOPMENT AND REGULATION)
ACT, 1957 AND UNDER SECTION 2, 3 OF THE PREVENTION OF DAMAGE TO
PUBLIC PROPERTY ACT, 1984 REGISTERED WITH POLICE STATION
GANGOH DISTRICT SAHARANPUR.

To, The Honorable Station House Officer, Police Station Gangoh Reference: Letter
No. 3172/KhAnu/FIR/2024-25 dated 29/03/2025 Subject: Request for lodging a
First Information Report (FIR) against the owners and mine operators of M/s
Chaudhary Transport, including Mr. Siddhant Randhawa, resident of 112, Ground
Floor, Santpura Road, Model Town, Yamunanagar, Haryana, for illegal mining in
the area of Tatarpur and Nagal Rajput, located within the limits of Tehsil Nakud.
Respected Sir, It is hereby informed that a joint investigation report dated
29.03.2025 (attached herewith) was conducted by the Regional Lekhpal (village
revenue officer) of Khandlana, Revenue Inspector of Gangoh, Naib Tehsildar of
Nakud, Inspector-in-Charge of Gangoh, Mining Inspector of Saharanpur, Tehsildar
of Nakud, Circle Officer of Gangoh, Mining Officer of Saharanpur, and Sub-
Divisional Magistrate of Nakud. The said report states the following: Taking
cognizance of the viral photographs of illegal mining circulating on social media,
the Mining and Revenue Departments conducted a joint on-site inspection on
29.03.2025 at the Yamuna River in the area of Tatarpur and Nagal Rajput, Tehsil
Nakud. During the inspection, the Google geo-coordinates provided in the Letter
of Intent (LOI) by the representative of M/s Chaudhary Transport, namely Kuldeep,
were examined. Upon investigation, it was found that the leaseholder had engaged
in illegal mining of sand by obstructing the river flow within the Yamuna River,
beyond the approved mining lease area. This illegal mining occurred in the Uttar
Pradesh state territory, specifically in the villages of Tatarpur and Nagal Rajput in
Tehsil Nakud. Furthermore, an assessment was conducted using geo-coordinates
to verify the boundary markers that define the Uttar Pradesh and Haryana state

bl
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limits as per the "Dikshit Award." It was discovered that the leaseholder had
encroached beyond the designated mining lease area and the boundary markers,
thereby conducting illegal mining of sand from a total area of 7,414 square meters
within the Yamuna River’s watercourse. The depth of the excavation was found to
be approximately 2 meters, leading to the illegal extraction of 14,828 cubic meters
of ordinary sand. From the contents of the investigation report, it is evident that the
mining lease owners, mine operators, and other involved persons illegally
extracted and transported ordinary sand without authorization, thereby earning
profits while causing revenue loss to the Government of Uttar Pradesh. This act
constitutes a violation of the Uttar Pradesh Minor Minerals Concession Rules, 2021
(Rules 3, 58, and 72) and the Mines and Minerals (Development and Regulation)
Act, 1957 (Sections 4 and 21). Additionally, it amounts to theft of state resources
and an offense under the Prevention of Damage to Public Property Act and other
relevant provisions of law. Therefore, it is requested that an FIR be registered
against the owners and operators of M/s Chaudhary Transport, along with other
unknown persons involved in illegal mining, under the following provisions: Uttar
Pradesh Minor Minerals Concession Rules, 2021 (Rules 3, 58, and 72) Mines and
Minerals (Development and Regulation) Act, 1957 (Sections 4 and 21) Theft of
government property and relevant provisions of the Prevention of Damage to
Public Property Act Enclosures: Copy of the Joint Investigation Report dated
29.03.2025, Photographs from the site Signed (Signature in English - illegible)
Abhilash Choubey Mining Inspector Address: Mining Department, District
Magistrate Office, Saharanpur Mobile: 9074010920 Gangoh, District Saharanpur

Note: FIR drafted by Head Constable 141 Vinit Kumar, Police Station Gangoh.

o=
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ANNEXURE-A3
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03/04/2025, 11:26 Gmail - Advance Service - Additional Aﬁidavitg@aﬂof the Applicant in OA No. 101 of 2025 -Pradeep Dahiya Vs. Departm...
PROOF OF S ICE 25
M Gma" Mustafa Sajad <mustafasajad.legal@gmail.com>

Advance Service - Additional Affidavit on behalf of the Applicant in OA No. 101 of
2025 -Pradeep Dahiya Vs. Department of Mines and Geology, Haryana & Ors.

1 message

Mustafa Sajad <mustafasajad.legal@gmail.com> 3 April 2025 at 11:26
To: me.mines-hry@nic.in, cs@hry.nic.in, environment@hry.nic.in, "DCYADAV747@gmail.com"
<DCYADAV747@gmail.com>, hghspcb@hspcb.org.in

Dear Sir/Madam,

| am writing to formally notify you that | am filing an Additional Affidavit on behalf of the Applicant
in OA No. 101 of 2025. Please find attached herewith the advance copy of the Additional
Affidavit in the captioned matter that | am filing on instructions of my client Mr. Pradeep Dahiya.

Service to:

1.Respondent No. 1: Mines & Geology Department, Through, The Additional Chief Secretary,
Haryana Government, Haryana Civil Secretariat, Sector-17, Chandigarh.

2.Respondent No. 2: State Of Haryana, Through Chief Secretary, Government of Haryana, 4th
Floor, Civil Secretariat, Sector-1, Chandigarh-160001

3.Respondent No. 3: State level Environment Impact Assessment Authority, Haryana Through
Bays No. 55 - 58, Parytan Bhawan, 1st floor, Sector 2, Panchkula, Haryana 134115.

4 Respondent No. 4: Haryana Pollution Control Board, Through Regional Officer, 2nd floor of
SCO No. 78-79 above PNB bank, Near Namstay Chowk, Karnal, Haryana.

5.Respondent No. 5: M/s Chaudhary Transport Company, House No. 112, Ground Floor,
Santpura Road, Model Town, Yamuna Nagar, Haryana

Regards

Mustafa Sajad
Advocate

ﬂ Additional Affidavit Pradeep Dahiya.pdf
3866K

https://mail.google.com/mail/u/0/?ik=594bbb0ccc&view=pt&search=all&permthid=thread-a:r9966014929451992&simpl=msg-a:r-74191417507934...  1/1
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